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THE VICE-CHAIRMAN (SHRI

SAWAISINGH SISODIA): Let us start the
discussion under Rule 176.

DR. RAMKRIPAL SINHA (Bihar): I was
given to understand that the Minister was
going to make a statement regarding Gwalior.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): Who told
you??

DR. RAMKRIPAL SINHA: I got this
impression.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Now discussion
will start,
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SHRI JAGIIT SINGH ANAND: I only
want to find out whether the Home Minister
or the Minister of State will say anything.
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District Nasik in Maharashtra, Re-*
suiting i, the death  of two
Farmers
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THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Mr. Nage-shwar
Prasad Shahi. He is not here. Mr. Hsrkishan
Singh Surjeet. He is not here. =~ Mr. A. G.
Kulkarni:

SHRI A. G. KULKARNI (Maharashtra):
Sir, my colleague has raised certain problems
about the firing at Pimpalgaon and the death
of two farmers and the brutal attack on far-
mers,, doctors and other social workers and
political workers who approached the
authorities to get redress. My colleague has
also given many instances and fact; which the
Government must also be knowing.

Sir, at the outset I would like to draw the
attention of the Home Minister to the fact that
this is not a problem of NAFED or any other
organisation but it is purely a problem of law
and order and the permissiveness after the
victory of the Congress (I) in the Lok Sabha
elections which ha created this disorderly
situation.

Sir, about the police, the less said the
better. We are given here lectures, as my
friend has stated, about '"sensitivity",
"touchiness" and so on. Leave aside
"sensitivity"; we were
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told that the police has to be educated, when
the lathi-charge wa,3 made on blind persons.
Now, Sir,, the Prime Minister is saying about
educating the police. What happened at
Narayan-pur? She said the police is forutal
and the Government is incompetent. By the
same logic, your Government is incompetent
and the police are more brutal because you
have demoralised the police and the
administration. The undue transfers, undue
promotions and all types of methods to
pressurise th, bureaucracy to 'do this and to do
that, have created this situation. In this
connection, another instance was brought to
the notice of the House, in the morning, the
attack on lawyere. Have you ever heaTd of it?
Sir, you are a lawyer yourself from that very
State. Has anybody in this country, even
during the British days,, ever heard of the
lawyers being brutally attacked by the police?
We have never heard of it. Mr. Pranab
Mukher-jee is laughing. I know he will be
having something up his sleeve. But I would
only plead with him and his colleague, Mr.
Makwana that this has to be taken very
seriously, as the entire police force and the
administration are totally demoralised at
present. Sir, take for instance, the leakage of
Justice Bhagwati's letter. A Supreme Court
Judge writes to the Prime Minister. He can
write personally. But why this particular leak
and leak in stages? It, is not leak in one stage;
it is leak in stages, i think my friend, Mr.
Vasant Sathe is doing his job well so that
impressions should be created in the judiciary
and the police force should always be
demoralised and always in a panicky
condition.

About the court cases, etc., I do not want to
say anything. But to the political point, the
Home Minister ha.s to apply hig mind. Very
recently the I.G. of Maharashtra was
transferred. I do not want . to allege anything
because 1 know this is a fact. He wa, a co-
worker with us in the 1942 movement.

I thought he had retired. While Coming to
Delhi I just enquired and
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[Shri A. G. Kulkarni] I was told that he has
not retired,. but he has been transferred. \
asked for the reason for his transfer because
only six months back he has gone there. I was
told that he was connected with some Maruti
case. In the place of Nagarker, Bhinge has
been appointed. He is also a competent
officer. I have nothing against him. I am only
bringing to your notice the political aspect of
tampering with administration. Are you going
to. transfer every officer connected with
Maruti easel The Shah Commission report has
been withdrawn. But how can many things
brought before the country be wiped out? I
am against such Commissions. There I am
one with you and your party. The Janata Party
made a mes; of all these things. That party
had no experience of ruling. I am sorry to
say—though I have great respect for Morarji
Bhai— that obstinacy has ruined the Janata
P*rty and its administration. Shri-mati Indira
Gandhi is not only a clever diplomat and
administrator, but sh, also knows how to use
cosmetics and sophistication to become a
dramatist at every moment when such prob-
lems of atrocities on Harijans, this and that,
take place. But the basic question ig this. Do
not demoralise police and administration.
This is the basic thing which you have to
attend to.

I only quote from today's regional paper
from Maharashtra. I do not want to quote,
but I will give you the meaning and for

verification I will
pass )

UIE EA L
the paper to you

At Bombay, Mr. Mahapatro, a colleague of
mine from the CP1 spoke of some police
brutality against the slum dwellers in
Bombay

fqqerta g54 -9 a17 ATTLLFAT F12-
FaTE FATATAATT T (FWIT

That means whatever firing took
plske* ibaui 2,000 slum dwellers were
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homeless due to the brutality by police and
Congress (I) workers ..

THE VICE-CHAIRMAN
SAWAISINGH SISODIA): The
before us is about the onion growers.

(SHRI
question

SHRI A. G. KULXARNI: In Maharashtra
there is the Central rule. But there are 39
Ministers—39 Lok Sabha Memebrs returned in
the elections-issuing orders on telephones to
Secretaries and pressurising the Advisers.
Kandolay is a poor friend of mine. I know him.
He is a very nice man. But he did not know the
timing for speaking. Indira Gandhi's name was
popular then. Now with the price rise the graph
has come down. This you have to understand
objectively. Then you can solve this problem. I
was told that the Adviser was hesitating to
order a judicial enquiry. He first ordered it
because the Home Minister or somebody said
that there would be an enquiry. Now he says
that if he is satisfied, he will order a judicial
enquiry. Who is this Adviser to say that? i
demand from the Government that in this case
a judicial enquiry has to take place
immediately if you really want to do justice
and to create a feeling for law and order among
the people, and then you should punish the
police people who have done thic.

Mr. Swaminathan is here. I want to say
something for his guidance. You have this
NAFED. I have also been in the Congress Party
and I know what it is meant for. NAFED is a
fire-fighting force. There are the problems of
plenty. You ar, encouraging growers to grow
more. Once the growth takes place, the Govern-
ment like Viswamitra disown, the child. You
are not a Viswamitra. Be a legitimate father of
that child. When the growers are producing
more, the NAFED is acting only as a fire-
fighting organisation. You ask them to produce
more. [ was connected, alongwith the Vice-
Chairman who is sitting there, with the co-
operative movement and we are all co-
operatons.



245 Discussion

There should be a permanent arrangement. As
Mr. Bagaitkar has said, the traders have to be
eliminated and the co-operative marketing
organisation has to be strengthened at every
stage, so,. | will demand that they should be
assured of a remunerative price. Not only that.
As a co-operator, Sir, you will appreciate that
they raised a demand that they wanted not
only a remunerative price, but a production
price. They asked: "What is our production
price?" Production price was between Rs. 52
and Rs. 70. There can be two opinions and I
can understand that. The NAFED was asked
to purchase it. But the NAFED refused to
purchase on one ground or the other. It is
because, Sir,, it is onjy a fire-fighting unit and
it is not a viable marketing organisation and
ther, is the question of lack of funds, lack of
administrative skill and managerial talent, and
these things have to be assured. 1 have been
saying this for the last five years on the floor
of this House. The traders were offered only
Rs. 25. Who will purchase it at that price, Sir?
If the NAFED is not going to purchase it, who
will purchase it? If there had been a popular
Government,, which was there and which you
dissolved, it could have done something.
Under the Congress Government, jaggery was
lying on the roads and there were no
purchasers. The Maharashtra Marketing
Federation and the State Government which
was then under Mr. Vasant Rao Naik,
purchased it. They said: "This is the
remunerative price. Whatever may be the
loss, we do not bother about it." Now, you
also please assure the NAFED that whatever
be the loss, it should buy it and if there is any
loss, if the Central Government is responsible,
it should take care of that and you can get the
money from the Maharashtra  State
Government budget. But you must give them
the price,, a minimum price of Rs. 60.

SHRI SADASIV BAGAITKAR; They
demand Its. 75.
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SHRI A. G. KULKARNI: Anything
between Rs. 60 and Rs. 75 is the average
price. But a minimum price of Rs. 60 has to
be given and now whatever loss has occurred
is of no significance because the farmers in
the Poona and Nasik districts, as you know,
Sir, have developed a technique of production
and 1 would only request you to accede to
their demands. But, Mr. Makwana, 1 am not
suggesting anything very lightly. 1 am very
serious on this matter. Do not demoralise the
administration; do not demoralise the
judiciary; do not encourage sycophants like
Mr. Bhagwati of the Supreme Court; do not
encourge such things by transferring officiate
from place to place. That is not going to solve
the problem and you will only bury yourself
in these crimes and the people will not
forgive you. I say this because the people
have already taught a lesson to us when we
were together. They have given us a lesson
for joining the Lok Dal Government. So, for
the third time, you will again be taught a
lesson. That is all that I would like to say.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Mr. Swami-
nathan, would you like to intervene at this
stage?

SHRI S. W. DHABE (Maharashtra): Sir,,
let all the speakers speak first and then he can
reply. That is the procedure for discussion
under Rule 176. He should reply afterwards
and not now.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI R.
V. SWAMINATHAN): I will give some
information to you first.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Yes, let him
speak now. Then it may not be necessary to
put questions.

SHRIR. V. SWAMINATHAN: Sir, I want
to make a few points and I am not going to
take much of the time of the House.
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On the 15th of this month, Sir, I made a
statement in the Lok Sabha mentioning that
the price for onion will ibe th, minimum
support price which would be from Rs. 45 to
Rs. 60 and that was decided upon for the
simple reason that there was an agitation
among the farmers, particularly in the Poona
and Nasik districts and they wanted a higher
price. They wanted a higher price for the
simple reason that the previous Government,
the Janata Government,, had fixed the support
price at Rs. 40 and not more than that. Thig
price of Rs. 40 was a very small amount. But
that was the maximum. The traders were
offering only Rs. 20 or Rs. 25 or Rs. 30 to the
farmers per quintal. That was why the
Cabinet met and also decided to give a
support price, a minimum support price, of
Rs. 45 to Rs. 60 and the NAFED was also
asked to purchase it by paying up to Rs. 60 to
the farmers. Sir, immediately thereafter, o,
the 17th and the 18th, they began to purchase.
They have paid for inferior quality also, about
Rs. 50, and now they have purchased at Rs.
45 to Rs. 60 and at the rate of Rs. 55 and 60
also they have purchased. It comes to Rs. 55
for the NAFED. The charge against NAFED
is that they were not purchasing; they were
simply keeping quiet and they allowed the
traders to purchase. So far as my information
goes, I wag told on the telephone by the
Managing-Director of NAFED that NAFED
has been purchasing onions, that these are all
false stories created. That is what I have been
informed.

SHRI A. G. KULKARNI: Who told you
this, Mr. Swaminathan?

SHRI R. V. SWAMINATHAN: The
Managing-Director of NAFED.

SHRI A. G. KULKARNI: The managing-
Director of NAFED is an interested! person.
He has to be hauled up for the inquiry also.
Do not give us reply, based on NAFED
Managing-Director's version. We know what
he said. The NAFED people refused for
many reasons. I do not say that they were not
prepared to purchase. The
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day you assured the Lok Sabha that you
would purchase onions at the rate of Rs. 45 to
Rs. 60 per quintal, NAFED said that they did
not want to purchase that day because there
was too much of quantity and they had no
place; that was one reason. Secondly, they
had also got under-hand dealings with traders.
Do not talk of the bureaucracy. That is fit for
the waste-paper basket.

SHRI R. V. SWAMINATHAN: Well, Sir,
whatever it may be, I am giving the
information what I have got. So far as the
purchase is concerned they bought at the rate
of R13. 60 per quintal also as the maximum
for good quality. But, Sir, some motivated
political persons,, some interested parties,
instigated the farmers to resort to violence.
That was unfortunate. .... (Interruptions).

SHRI SADASIV BAGAITKAR: Sir, the
agitation that was going on in Poona was
completely non-violent. Not a single
politician was attached with this agitation.

THE VICE-CHAIRMAN (SHRI SAWAI
SINGH SISODIA): Please dqnot interrupt.

SHRI R. V. SWAMINATHAN; I am
making my statement. Interested parties or
politically motivated par-teig wer, there. I feel
very sorry that two young people lost their
lives. I feel very sorry for that unfortunate
incident. Being a farmer myself, I feel very
sgrry fo, this incident that has taken place.
Anyhow, the inquiry is being conducted.
When the result comes, the guilty person, will
»e punished. I can give an assurance to the
House and to Mr. Kulkarni about this.

SHRI A. G. KULKARNI: Assure us that
the loss will be sustained by the Maharashtra
Government, whatever it might be.

SHRI R. V. SWAMINATHAN: Also, Sir,
even paying some compensation also. With
the shooting aspect, my
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colleague, Mr. Makwana, will deal. I am only
placing these facts before the House that the
NAFED  should purchase. For the
information of Mr. Kulkarni, I ma, also add
that we are also exporting onions. So there is
no point in not purchasing. We are prepared
to purchase whatever quantity comes to the
market.

With these words, I conclude statement....
(Interruptions).

SHRI S. W. DHABE; I am surprised that
the Minister has given an assurance befor,
hearing other Members. It is very unfair that
without hearing other Members, the whole
thing has been finished by the Minister. The
matter is very seriOtfS, because in Nasik
district, in the Lok Sabha elections, Mr.
Vinayak Rao Patil, the Congress(U)
candidate, got more votes.. (Interruptions) It
is no use laughing. This is how th, bure-
aucracy looks at it ... (Interruptions)

SHRI A. G. KULKARNI: This is th,
sophistication o' Indir, gtyle of killing
indirectly...  (Interruptions) You must
understand that.

SHRI S. W. DHABE: I ,ould like t, place
a fe, facts before the House. There is a
centre, NAFED's centre at Pimpalgaon
Baswant, for purchasing onion, from
growers. Cultivators were asking fo, a price
for which it should be purchased
immediately. That was not done. Fifteen
hundred onion cultivators were there. And
they sat on the road. It was blocked. It was
the Agra-Bombay Road. The State Rescue
polic, force came in vans. At that time, a
Congress(I) M.P. came advising that they
should go to Indira Gandhi and get jt done.
They simply told him that they were not
interested in an, political party. Theirs was an
organisation of growers. They were interested
that their goody should be sold. They were not
interested in politics and in going to this
place or that place. They want-
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ed immediate sale. After that there was
provocation by th, other people. Th, police
wanted that they should clear the road. Simply
because they were not clearing the ,oad, they
started firing. I would like to know from the
hon. Minister whether permission was granted
by th, District Magistrate or any othe, officer
for th, firing t, the Reserve Police officials
who were going in trucks or cars on that road
and to indulge in uch a brutal attack on the
cultivators and the kis-ans of Maharashtra. It
is said —that two cultivators died. Thei,
names were Anand Kachru Gaware, aged 25
years and Pandurang Shankar Ni-phade, aged
20 years. I am quoting from the Maharashtra
Time, dated 20-3-80. Gaware was directly hit
on his head ,nd died instantly. They did not
stop there. A number of people wer, injured.
There was some examination going on. The
boys were coming out at 2.30 in the afternoon
from the examination hall. They were also
attacked. Then they went to the station bus
stand. At th, bus stand, they did not spare the
people there. They were also attacked. When
some persons went to the doctor alongwith
victims for medical treatment, they also
attacked th, doctor. Think of it. Th, police
went to the extent of attacking the doctor. His
name i Dr. Jyoti Kuma, Dey. The police went
to his plac, and attacked him. What does it
show? It is clearly a political vendetta against
the people who are not with the Con-gress(I)
and who were not with them in the last
elections. I am surprised that attacks are going
on in Nagpur also. Up till now we were
hearing that landlords are attacking the Hari-
jans. They are being killed and atrocities are
being committed. I, the place from where I
come, that is Nag-nur, on the 16th of March
1980, one Naresh Eknath Thul, a harijan
youth, was arrested by a Police Inspector. H,
was taken to the Police Station. He was beaten
up and he was killed. H, died in the Police
Station on the 16th night. When he was taken
to the hospital, he was declared dead.
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THE VICE-CHAIRMAN
SAWAISINGH SISODIA);
relevant to this incident?

(SHRI
How is it

SHRI S. W. DHABE: I am showing the
tendency. The  bureaucratic thinking i
that they are right and that they can do
anything. [, it proper to destabilise the
institutions like judiciary and  think that the
people should be brought under control by
the armed police. I would like to know
whether the Government will immediately
appoint a judicial  inquiry, not , magisterial
inquiry, into this incident. = A magisterial
inquiry will not serve any purpose. Thirdly, I
would like to know from the Minister whether
the NAFED officer =~ who w,. offering only
Rs. 30]- will be proceeded against. Th,
Government says that the price  offered was
Rs. 45]-an<j Rs. 50|-. Why is it that the offi-
cers of NAFED were asking the farmers to sell
their goods at such a low rate? Wer, they in
league with some private traders?  If it is , ™
that Rs. 301- were offered, there should be
immediate suspension of th, concerned officers
and an inquiry ghould be held. Lastly, I
would like to know whether it is a fact that a
doctor and students were also attacked. I yant
to know whether it is a fact that th, docto,-
who was giving the treatment was also
attacked. Th, report say, that those people
who were injured were taken to the hospital
and the doctor wa, giving medical relief.
They went and attacked  the doctor saying.
"Why are you giving medical relief?" Sir,
this is one  of th, most heinous things that
has'hap-pened in Maharashtra. What h,, hap-
pened in Nagpur.  Nasik' etc. raises many
doubts about how the Central Rul, i°
administered i, Maharashtra. Therefore, Sir. I
would like the hon. Minister t, make a
statement as to why the SRP was
authorised to resort to that firing. I also want
him to tako action against th, people res-
ponsible because thev entered into the hospital
and attactfec! th, doctor who only giving
medical relief t, the injured, people.

[RAJYA SABHA]
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THE VICE-CHAIRMAN
SAWAISINGH SISODIA): Shri
Please be brief.

(SHRI
Shahi.

Al AT 9mIE Wt (39
W) : TEAEGE HERd, W9 o
femm g, gaR W&t @wiETeR
Wt st fearr §, Wil qg HeT off
A fegam & F oA e g
f& ... !

st gafrg armEawe @ W=

St gt feart & ay

At AmET swte wogi: @Y
A

eS| i

SHRI A. G. KULKARNI:
in the Excise Department.

THE MINISTER OF STATE
MINISTRY OF HOME AFFAIRS
YOGENDRA MAKWANA):
labour.

off aWgay watd Wy A9

AT & | OF g ar fEemr &
gaTE F sfET gem ouiw ogme 3
9T T aew | F T AR g
F #r 2 @ ofm & Fw
ATEgT § oSew fqv 9 wv fam
¥ TH WP AW AT TAM HaAl HI
71T FT qgT TEEAAT IIT 4T W Ig
FEAT 7 47 fF IH gqO FT AHL
TEefiee § zafan f& oag ofee
FI Flq TET FT THAT £ | zAfAT
T W AT AE R TN 20
This was the statement of the Prime Minister
of the country. She said: 'The Up Government
was not able to control its police. Therefore, it
has ny right to continu, in office. It must go
and it has gone.' I want to know from th,

Minister of State for Home; Is it the sam,
police?

SHRI HAREKRUSHNA
(Orissa): Shameless police.

i

Ty

MALLICK

Mak-wanaji was

IN THE
(SHRI
'T am a landles,
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SHRI NAGESHWAR PRASAD SHAHI:
And if it is the same, how is' it that the
atrocities in Nasik are different from those in
Narainpur? I am a man who lives ear
Narainpur.

dedm v fawwr § wem A
(st dmrem wE) @ feET ¥
Fifam |

S ATTET SWE WY : f
ATTAVYGT F AWEEH AT @ ATAT
Z AW ST ) ATOEWYT AT R
1 A w=aT avg § Amar § o
ITAATAE WEIAA, ATTANGT T FEAT
fom for g% 59% uw faw oo o
fex afgar aw & =3 ¢ av «f
= for & 99 AT § g7 FOT F
AW T AP G T |

gwgaras (st @ feg
femifemt) : o s aifaw A
q2AT F AT FL

ot AT wAwr ow ;o arfaw
FT 479 9T AT =T E" (Interruptions)
FAY ST A gra ST

Jrawrens (st ward Ty
feeifemy) : @8 "zl ¥ aga
YA T ATTAT |
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¥ w9 foe maw weET ST owATOR)
ar Far FEar 2, W fafaew wow
at | FEw Z, g fafaeT s
dt AT FEAT & | §F W@ F
faamar fr fom a@  O0 #¢
FEAT & | =T areavd faver Tl
T Y, A s 3 o4 w
T A | T AN ¥ 9 Wi &

ST &% FIT F7 | R § W

Is it the same police? The DIG was
transferred but the Chief Minister
immediately _ (Interruptions). The
SHO wa, suspended. Th, whole police station
staff was suspended and all the police staff,
was sacked by the Chief Minister.

TS F AT a1 uEerieT oy
TEN AT | TF HEATT AqTET FAE O£ |
# e af @rF | F oo =
s #fom & = o= o w7
age T o f& omerae A
gffr SR &% A1 T @w ag
w1T gwe waw #1 gfrw w2 8 F@i
gIM #E St WiF T uw 9f
fome o & w13 sl =@

BITHT T ¥ THERT ¥ FAC A

4
r
o
%
3

fzer g &1 & 98 99 70-80
X AT F A AFANS T IR HAT
arRT fFar &, 45 w99 1 AmE, 47
F&t wifrae & o7 f e & Sw
aw av % wagrd F famfoa ger
qr ff ot & qmE A gEET H
Sz wur famr g1 W T o@wg oA
v faer & 1 aw @y Wi @@
TAT | WIS AT ETe # e, Wi
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(=7 At gm wEr
ag wifaa w3 faaet & g § 2
SHAETAE A1, A1 T oawa aifaw
FT ¥Z UFAWT T AT AHT T
w® ¢ 78 30 wn f@EEw g

ELCEICTC O ()
famtfaar) : ot AEE, o &
foms foaq faswmar a9 w7
orr afzr

s AW W€ wgr e
THART A, ATRET T wE TR fHAr
f& gaaT iy @l @<T 59q § 92
ZAT? HIEAHT ¥ AT F AT IA AEA
DT TRANE T FET The traders
should come forward. gryT  ATF=E
FT 7 W ATHT ATEA 2T @R
| A ZEH 30 ¥UF KT 419
gree f&m o7 avm & 3w 9%
56-58 A1 60 ®IA | GG ATEA
izw q foamr fefew dfs=z &
vems fear aima ¥ faw, Feer
30 w77 WTET fEFAT | gATe qg War
A Fg @ E oew femw £ 1 oww
w7 fFaW £ AT AT FEET FH
o AT 9ifge femmr ¥ ogemw
A F1 gdEq F faqu ) faw aw
T A@TEa fir avEre T fEar g1
fam wmfest & #gr & W ad
aaEE, qoqre w7 fage 2 @
wgatz ¥ w71 fo ogw wow wm ®
=0T A W FEiT wrE a9q 97
frza faar | e wifasi & a7,
At adiE ) faar aer wdr fae
a7 FE0 g1 ;FAT ) d9r 6 "
ara & f7ar. .. (Interruptionsy FHY
g ¥ HAT ST w fea £,
mﬁ?ﬁfmmﬁézﬁrm
AT FEETT w1 oAt WA aifge fE
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ST AT ET IH GIEIT AT FL |
afra fomma &1 a9 ¥ F9 FnE &
ger faeren aifgn | amm & =9 qew
FATAT, FE TATFTT FT qFAT & T
faamat 1 gowa FRiT, faandt gAf )
# gl ¥ aE), A qg g oafee
F 7 w2 Z fr 3wt zafau afew
e TTFTTETF? (Interruptions)

(st e
feaifer) @ 9@ 9% & )

57 AWvaT wEw wWEr : fE
g #vETd ot w7 A aE fzan
q A wmar afsw 3 anr aan
w £ 5 s afea fEar a1 @@
g afwr sm, @ wgaT STEAT
7 fr awifmm fr g oar o
fama 21 W I/ AT FT qE AG
faemr &7 s famma oY SREm 1 #®
SN AT F AT, AT OWTOET AW
A2t f& vx e ogw ww faEre #
AF A Gewre 47 ag dEl A
wifdt § aawre 1 woEe w7 faan
qr f& ornds z3d gevmn A@ A
ﬁaﬂﬁmwmamfmmﬁ'ﬁ

Iumwreas (st ward fag fawl-
faat) : ot ama @1 fawe 1 awma
z faae &1 m@ &

=1 AWTEAY 98T WEY
ﬁmﬁrﬁaﬁwmﬁ%‘&m
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[ wltaT warz w1

=
1
FEE
4F
3
|

ShE
|
!
%
3

1

-5
’ﬁiﬁ;%w

O AWE FEAT L a1 A A
& sfa & d&aa ¥ avwErd mE W
u‘ftﬁﬁﬁmw#‘rqmvﬁﬁmr
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T W AT WS AT T AT A A
TE oA ;AT oA ¥ ...

ot warfo anmdawt . @F  SE-
gz % faww # oF=t B

1 Weq ATq W ;. AHAHE Ay
gl ! oW A T Wew A OdwE,
garel At wifaar weard . ..

(Interruptions)

wyawtegs (st @A faw
famifaay) - 7 @t @ & e A A
Ffa |

51 ®eq AT W ALY Al T
£l 3 WA TF AMATT HGF HI-
FTC TSN, WET HT AYFTE EOg
AT TH Yem  # o @iyEifaw &,
WIOHIZ, @A FAW | TAAT R
F OAUA WEE, @9 F A
AT W ¥ oF1 a3 §
qifafe®a am w&F w71 A@AT
i Ay wFz gwr ! wEfaT fF g
fmel & &dl W GE gW At S
a1 fama @1 W feaa am O3
e gl Fear ) faeey wi wwra
F AT dEHi W Ow e A

sy A

W d7E W adEe

3
3
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) ®7q G T STAATAHA WEl-
79, S9aT U A §F F9 #
HEHX T 40 ¥o oara &1 arw faar
a1 W T FTEIC 4 a1 45 o TW
WL 5 Fo wiT vavar dgr famm 4Ty
& SrET g, gawoil ST AT WA
Wt s formg ag & ofqade #

AP T @ F IAY AT o @
fw. . . (Interruptions)

SHRI A. G. KULKARNI; Do you know
what i, the production cost of onions?

SHRI KALP NATH RALI: I know its cost
of production. ~

SHRI A. G. KULKARNI: Then tell me
how much fertiliser is used per acre.

ot weq g T F = frana
g & qor |wrar g & 40 w70
(A 9T T AT A q9% aai T
faar 7

stoefarr wiw gEwet ;g3
wfeATENT w1 21T Wenr 4T, WA
o 2 |
It depends on many factors; noT" on Mr.

Makwana antf Mr. Kalp Nath Rai advising
each other.

gyaweny (st @ foy
faetfear) @ 2rew aga 37 a9 T@TA
smee E7

At FOT 1Y 0T 0 FT 40 FTAT
oA 9T dq F_i T4 47 gfaerEan
W@ 9T FY, F8f W1 47 3
ST FT, wRr AT A wEw & ?
T Aew # feawi w1 sfaa 3w
famr & faee gfrzar aidt awwe &
s % foed dF ww § Swar
T FT MTATF IA 1 AZA|
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T Tt Afaai F #0729
Tz g 2 )

u:q{ ArAfa weew o owA Al
FEIT 917 & TH F

ot wew AW TR ;99 famgne
a0 dify & 99w & faw & wrew
¥ frama v 9z & 1 pFFO S,
a7 Y feaa ¥ |y waeg g7
a9 frma & 74§ QAT FLT 9
(Interruptions) ¥H ¥taw T |
g wwW fag 1 W-
Tt W WA Afawi & s
fegral &1 F9T z@r & | @
T fag &Y wwa W fawwdt
Aifaai & w170 wmr ImA FreT
fram oz1 W, Wi 921 77 Aar
fFamd Azr 7, g qar F79
AT fFETT AT AT 4 A
AT WT FEEA I gEIC A
gy T fag 7 S foe arfasi
g 20 wOF war ww=r faar fam
T ORI WA AT F W ATAIC A
AT AFA AT @ £ | WIT HT
AT A WX dwEd &7 g
a swr faw wfasr & 20 sO%
FAT 7 7 fFEEi § 0@ 97 gu
q@ar £ 1 A9 qufauiEar &7 g
FE £ | 97w & wfgw fawrw
#r oqrEr g ® fre owdr o =
e o#1 rEE g fawem M7 I
q7 GIT T T WV 2L G&TT
9w FT ACGE & | 97 AW
#1 Fare &7 fear, 9 9T A
st faar, 3@ w1 @ &7 797
77 v § 97 %7 faaiv &7, 4@
0w oaaT FEgET &Y I 9T @En
agr wfeq w9 gar 2 1 3EEell
1 & faemmd & 99 F A ag
A | gw ° fau Afa frifea
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[T wn€ fag frantfaan)

FLAT WY 1 owT &7 9§ 3w
Ft femfear aar faar o owo ah
e T wifgw gw w1 oW T F7
fiar stz = &Y owar w1t wav
# =g faar & adt =g fr
A gz A4 gfT geft wgEg
T qew # Al difg w1 wfea-
ot w¢ fom & &9 A 97 2W
el Jt fog @ 9T areT #
fag o % zd@ 3w 9T q¥ arq
fasdt @ AT wrogEl & A1 AW
qar gt § 7 wrrg & 998 AW 9T
fag | 4 gv zfa =g AT #-
aifts goq §agea, @@ waw
TEN AT ST 9 AF gH Wew W
framl a1 aweami &1 ga 7@l
g T MY FedEd F 1 AT A
qal faemrr 1 W fafeswa ay
qz T A | ogw o § s
g & waroim Het wgiEg

SHRI NARASINGHA PRASAD NANDA

(Orissa): Sir, on a point of order.

Juavieas (st & (e

faetfaar) : 9 48 WzQ | TR

ME AET 2 |

st Wew AMg A
rgee W1% WET W@l 2|

What i the point of order?
have stabbed the country.

™ ¥ T ogmEl d ...
(Interruptions)

gugwras (s wad fag
fesitfaa): oo vw fose & fao @
SITEY |

st weq ATG W SHar 67
aEae F fergeam & fFamt w1 o2r

EHEY

These people

[RAJYA SABHA 1

|

|
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& | I 30 T FT Tl 0T 7 -
e fifeat st fw fret o e
Zd 21 & wofer wFamm St @
T FEA A E F swmr g
T AlFaer q@1e 7 fFamt 51 9912
foar &, swwr o0 fegfy o a7 foan
2 f& g awe 2z o, ww fau
3 #fq & fawm & fau, am faam
F for ok feamt & fag & fou,
framt w1 sfaw am &7 % foo, OF
F7H I TF qeF ¥ faam e
C e o ol

=t T Fuw g T (fagr)

ITEATerE WA, fgEr §oow g
AR LU P G U

ggawremsr (st @ad fag
feentfamt) : gawoit oft, T G ar
HIv SATEr & TR

it T wET guE | #§ A,
are frae F & awra w7 g an
°q FgEd Srd W wg sl 6
& SATT &1 WIS Fed AT ST AGGIT
FT @ F ) g fewwi w1 dier o
fomit 27 @wr 7T ET OHIT 2 WL
AT T ATAE A8 Fed & (% o
ifaat =i 9g S =@t qi qfeat
SAT AET FAAT a1 T GE q |
fFamt & are § gg Frar A § . .

(Interruptions)

w{l ®eq A4 T : qg al A g
afar & | =TT w0 1 G 20 w99
¥ a9y )

«ff Trw waw wEE e dfsr
ATT | HITHT ST 7 g7 arad <d@h
7 Fga ¢ fF ot wifeat == 4 W
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T W gfaw wr qE v dq
sifan v ag fegme &1 was @
T w9 3| afaw & dwr feardee
g7 fawa wir A FeET arw W o
wEl HX aEAT wifz O W A
€ wgel # I fAdq g7 weAwE o
9Ty ag 97 A gt e faw T
AT AT 9T ) AT FT IR A A
ufa® w7 73 § w1 @ifas T a0
& WiT agi 9T SF 6E A I9 o
FT TF A AN AT 25 A AT 30
T A% FT WG IIT AG ATH T
FI AT 70, 80 ¥4 ATl g @l
25 & 30 F T 419 A 97 fFEA
fare A g0 Wi gEEl A e A
FIE Fo=AT 77 Wi few ger g
F FTOT qET AT OAREACA FIA AT
frerme &< fan o w1 o A
e fva o | S@ sw A
gt =9 97 gfaw 7 aEEe frar
fos 27 wEd 9E 21 a7 AR
B W= F1 1 ZUT FoT AT aF
ot @ar W w7 ag ) 3 [ 6
21w feam qafea @ #iw art
fergem & fopm dfam v &1 oo
aifa® Fi= 719 ¥ & gfeza w1 qowre
ww fem @1 § = et ag @
& awdr 91 o a8 g e
F12T guT & AN et 1 gt 3
&/ T TN (G @0 & T A0 52
qAT W W AGD @Al 4T A7 aEd
WEW A g ITEATAE "RiEw,
et st 2, 99 T £, 9uEe
# A A , 7 HFA E, 0 fa
9 H®H ATT &4 T FTOW 4 AT
qamdt AT § | qg aga 4w a0 ¢
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AT E T AT §7E F aga qE
71 2 wa sfan 3 s framai
T MFAAT S5 7@ &, awEl 97 qfaar
TAT w1 #, arfagr |, ghamr &
TR F1 TZT T, FE ATT OA)-
fama & @ w= i 1 @
9 [ FA92T AT 0Ho dlo I7T 43
gm %, s & 33T w51 9T o,
AT =t f o qiEr @ @ g,
At a3t 79 S 7 39 A0 F foAr
Z wafar svwarers wgiem, w4y
T g 5 A 1 39 a® A7 anai
97 =qTA Zq1 HifEw AT AT wE
dteqwa fagrrm wifgn %= Ay
TATE A T AT TAAT

dtay feg  (gfamm) @ & #18
AET ATT AR FEAT, Afww fogren
w1 fr% s @ eafar a7 qaqmy
fw gfamm & w2 @i &1 =1 q
AT ZAOW FH AT W OF

Fuawrs (d warf fag faw-
fzar) : 3% wgar 2 5 aga § ==
A T & AT afamm w1 A A 8@
FrieT |

1 O TEA N T 9T &
fergear Zveey 7 9z 47 & | gfamn
# oamr mars af o

(Interruptions)

it a9 fag : s agemsh @,
Tt A1) gl i frr sy a3t

ECill

SHRI INDRADEEP SINHA (Bihar): Mr.

Vice-Chairman, Sir, I -want to raise some
policy question, and in or<-der to make
myself understood to Mr. Swaminathan, I
choose to speak in English.
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[Shri Indradeep Sinha]

Now, onion is a very small item is ou,
agricultural economy and Fimpal-gaon is also
a small place taking the country as a whole.
But this Pimpal-gaon incident has raised
certaia fundamental problems. Problem
number one is this. At what price, will the
produce of the peasants be purchased? The
othe, day, the Agricultur, Minuter assured this
House that the peasant will b, assured o* a
remunerative price which ill fully cover his
cost of production and the Government will
also try to maintain parity between the prices
of agricultural and industrial commodities.
Has this policy been implemented with regard
to onions? This policy was not implemented
last year. Onion producers sold their onions at
Rs. 25"S0—40 per quintal last year during the
crop season and the consumers i, the cities had
to buy the same onions at Rs. 5 or 6 per kilo,
that is, aTHs. 50(f-6u0 per quintal during the
consuming season. Who made the profit? It
was the middleman. This was th, situation last
year and the Lok Sabha elections were
described as onion elections. Now, what is
your Government doing? The All-India Kisan”
Sabha demanded a price of Ks7"75 per quintal
for onions.

SHRI R. V. SWAMINATHAN: No, only
Rs. 70]-.

SHRI INDRADEEP  SINHA; We
demanded Rs. 751-; but the ' onion growers in
Mabharashtra are HOW demanding only Rs.
701- We ar, demanding Rs. 751. taking int,
account th, various costs which have gone up
this year. But they are jdemariding Rs. 70/-;
that is very reasonable Now, what is the
difficulty in your Government agreeing to
thos, Rs. 70/-? i do not want to quote figures.
You are aware of them. According to the
retail price of index of Greater Bombay as
given in th, Economic Times, the price of
onion in Bombay retail market varie, between
Re. 1 to Rs. 1.25 per kg. If you purchase
oniong at Nasik ¢r Pimpalgaon at Rs. 70|, cap
you not sell that same ghion not oaly

in Bambay but also in Delhi, Calcutta, Madras
and other cities at Re. 1]-per kg? According to
NAFED's own statement, their average cost of
transport and handling etc. is Rs. 251- per
quintal. Now if you pay Rs. 70|- to the farmer
and add Rs. 25/- as your transport and handling
charges, you can very well sell the same onion
throughout the country at Re. 1]- or a little above
Re. 1|-- The farmer will get hig price and the
consumer will also get onion at a reasonable
price. This i something which your Government
has failed to do. Not only that you have failed to
do this, when th, farmers have dared t, de-
monstrate peacefully—you said they blocked the
road. Supposing they blocked the road. Several
times, political parties blocked the roads. The
other day, the West Bengal Chhatra Parishad
affiliated to th, ruling party, blocked the Assam-
Bengal road for 3 hours. In your State, Tamil
Nadu, fiv, farmer organisations have blocked
road, several times in the last2-3 areas. Is there
any justification for resorting to brutal firing
simply because the agitated peasants blocked *
the roads? Does this lead to a solution of the
problem? Does this solve the problem of the
onion-growers? It does not. By these repressive
measures, whom are you helping? You ,re
helping only the middlemen traders. You will
compel the "farmer to dispose off his crop ,t , ™
price, and the traders will corner the stocks and
the» sell the same commodity in the cities,
maybe not at Rs. 5 or Rs. 6 per kilo this year,
but at Rs. 2 or Rs. 3 per kilo. One does not know
at what price they will sell. So, this is a problem
which has becojne particularly acute after "th,
Govera-ment', drive for increasing agricultural
production by introducing the high-yielding
varieties of seeds ,nd the ne,, technology based
on the intensive use of energy, fertilizers, water
and what not. Now this intensive energy
technology is also a capital-intensive technology
which means higher cost. And when the prices
of
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diesel, petrol, kerosene and other energy
sources go up, the cost oi production goes up.
The farmer is an ordinary, a petty,
businessman; he is not a big businessman but
he is a petty businessman. H, must be com-
pensated .t least to the extentt,hat he incurs
the increased cost i, producing a commodity
which the nation needs. Now, this, you,
Government hai not done, and despite loud
promises, there is no symptom et of any
change in the traditional policy of you,
Government. I will come to that aspect oon.

What is our experience of the Emergency? |
do not want to refer to the authoritarian and
repressive aspect of the Emergency. That hy;
been referred to many times. But what was
the economic aspect of th, Emergency? It has
been claimed by your Government and your
party arid your leader that during the
Emergency price, were stable. How were the
prices made stable? Recently the Reserve
Bank of India has made a study of the
National Accounts Statistics published by the
Central Statistical Organisation, on th,
incomes of the various sectors. You might
have seen it. If not, I suggest that you please
look into it.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Com, to your
suggestion; please. Pleas, finish.

SHRI INDRADEEP SINHA: I will not
take much time. I cannot speak lik. Mr. Kalp
Nath Rai, out of context, out of all
proportions.

So, ag , result of that study, even the
Reserve Bank (f India has come to th,
conclusion that the agricultural sector lost a
thousand crores of rupees in 1975-76 and
fifteen hundred odd crores in 1976-77 due to
a disproportionate fall in the prices of
agricultural commodities or the growing
disparity between th, prices of the agricultural
.nd industrial commodities.  So, during the
Emergency

you biought about a certain stability
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in prices, not by bringing about a
proportionate fall in th, prices of all
commodities, but by artificially depressing the
prices of agricultural commodities while
allowing the prices of industrial commodities
to go on rising. This was one dose of the Em-
ergency. Are you administering the same dose
now? I take the Pimpal-gaon incident as a
small dose of your Emergency medicine for
bringing down prices.

According to the latest figure, published by
the "Economic Times" of the Bombay's retail
price index, a fall has taken place in the price
level. But of which commodities? Not of the
industrial goods, but of the agricultural
commodities, mainly the vegetables and other
things. So, you are trying to bring down the
prices, not by bringing down the prices of the
industrial products, but by artificially
depressing the prices of the agricultural
products. And what would b, the result of this
short-sighted, blind policy? AH your plans of
increasing agricultural production will either
falter or, what is more likely—and what is
happening in your State, Tamil Nadu—is that
the smaller peasantry will be ruined and more
and more land will be concentrated in the
hands of a few big peasants ...

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Please conclude.

SHRI INDRADEEP SINHA: This is likely
to be the inevitable result of your short-
sighted policy,

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Come to the
point.  Give your suggestions.

SHRI INDRADEEP SINHA. I have given
my suggestions. On, more I will give. So this
is the economic aspect.

Now the political aspect is this, that since
this policy will never be accepted by the
peasantry, how to push this policy down th,
throat of the unwilling farmers? By using the
police, by
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[Shri Indradeep Sinha] resorting to lathi-
charges, by resorting to firings, by police
excesses and by making big noise, like Mr.
Kalp Nath Rai here, about the misrule of the
Janata Government. They were misruling. |
never said they were good rulers. We said in
this House, "You are birds of the same
feather". The Janata and the Congress..

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA); Mr. Sinha, you
ar, making it a general discussion.

SHRI INDRADEEP SINHA: No discussion,
Sir. I am precisely on  my point. The
Pimpalgaon incident has two aspects. One
aspect is that the peasant must be paid a
remunerative price and your co-operative
organisation must purchase all the onions that
are offered for sale at Rs. 70. If you do not
have the storage capacity, build the
storage capacity. As a matter of fact,
when you plan increasing agricultural
production, you should also plan building of
warchouses and storage capacities.
Secondly, when the peasants are not
satisfied, when they demand higher prices,
then the remedy is not use of police, but “*° of
political leaders like you.  Instead of sending
armed police, I would have preferred if Mr.
Makwana or yourself had gon, to Nasik to
talk to  the peasants and tried to work out a
solution. Of course, I stand for a judicial
enquiry into the firing so that police excesses
ca, be probed and the guilty persons
punished. But even now I would suggest
that some of the political leaders of your
Government should go there. This is a
serious problem, because if you fail to tackle
this problem today, there will be dozens of
Pimpalgaons or hundreds  of Pimpalgaons in
the country and this issue will arise in State
after State, in district after district. That
will blow up the stable Government you claim
to have established. Thank you.

SHRI R. V. SWAMINATHAN: Sir, on a
point of explanation. The hon. Member
wanted a price of Rs. 70 to be paid.  Sir, if
we offer Rs. 70. consi-
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dering that onion is a perishable item, its price in
the market will go up to Rs. 150. The cartage, the
fact that v it is a perishable item, all these things
will make the price Rs. 150. That is why the
consumer point of view also should be considered
here. Anyhow all these aspects were considered
very carefully by the Prime Minister and a price of
Rs. 60 has been fixed as against the pirc, of Rs. 40
which was fixed by the Janata Government. That is
what I wanted to say.

SHRI SADASIV BAGAITKAR: What was
the price paid in 1977-73? (Interruptions)
Will you concede that the input cost has gone
up in the last two years and an increase of five
rupees is not enough? (Interruptions) .

oft ®eq A1X T STHT  fHET
dfze W oasT 9  qwEE U

(Interruptions)

SHRI A, G, KULKARNI: Don't
indulge in cheap jibes,

(Interruptions)
it weT ATq T o AT FARV AT,
T T FA, AR fEEr g § T
F01 wT Arl F fREEi & ase
#v fzq1 | WA oI qEHTETT F90 )

THE  VICE-CHAIRMAN (SHRI T
SAWAISINGH SISODIA): Shri Makwana.

SHRI YOGENDRA MAKWANA: Sir, it is
most unfortunate that some members have tried
to make political ¢ capital qut of this sad
incident. It is a matter of great regret and deep"
anguish that two precious lives were 10SF in
this incident. We are not happy about it. But it
happened. How did it happen? It is out of an
agitation for higher prices of onions, not be-
cause of law and order, as it is described by the
members sitting opposite They tried to give an
incorrect version of the incident which
happened there.

The story is like this. On the 19th March, Mr.
Kasva an officer of the
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NAFED, was going for the auction of
the onions. On the 18th, the previous
day, there was an oral agreement
between the farmers and the NAFED
that he would purchase onions between
the grades of 45 and 60, whatever be I
the quantity. While this officer was
going for the auction of onions, one
Mr. Madhavrao More insis:iec>  that

even *C quality ranging between
grades 15 and 20 should also be
purchased. Because of the oral

agreement to purchase only grades of 45 to
60, and not below that grade, it was refused.
Then, they started an agitation. Mr. More
instigated the farmers and told them: Let us
go and do satyagraha on the Bombay-Agra
road and block th, road. He wet* to the extent
of saying that those who did not join him
were bastardy' sons So, they went »nd
blocked the road. When they have blocked the
road, at about 11.45 A.M. a company of S. R.
P. Sikh Group was going from Bombay to
Pulcy. Since th, road was blocked, the officer
requested the farmer* to allow them to pass
fhrough the road. They were no*, allowed.
Not only that, the farmers and some others
who had gathered there started pelting stones
on them. It was heavy stone pelting on the
SRP. The Police then tried to disperse the
mob of farmers by a cane charge. But they
started again pelting stones which struck the
head of one constable who opened fire. It was
not the police. It was the SRP which opened
fire and that too because there was a heavy
stone pelting on them and they were injured

SHRI A. G. KULKARNI; No paper has
reported this.

SHRI YOGENDRA MAKWANA: This is
official report.

SHRI A. G. KULKARNI: Do not tak,
political capital out of it.

SHRI YOGENDRA MAKWANA: | am
reading from the official reports of the
Government. This is the in-11 R.S.—10.
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formation receive”® from Maharashtra.

AN HON. MEMBER: The paper said 2
P.M. Yousay it was at 11.45 A.M.

SHRI YOGENDRA MAKWANA: That
was th, time when the company was passing
that way. This is the official report I have
received from Maharashtra. In this firing two
persons died and 12 were injured out of,
whom seven sustained bullet injuries. The
SRP officers were also injured badly. The
DIG Police, the D.M. and the S.P. went to the
spot and enquired about the incident. The
Divisional Commissioner Bombay,
commenced the enquiry at Pimpalgaon into
the incident on the 20th March at 9 A.M. This
is the sum and substance of the incident.
Instead of speaking about the incident, they
were speaking of law and order in other
places, I do not know how it is relevant here.

SHRI SADASIV BAGAITKAR: You have
to answer a specific point I raised. Was there
an, District Magistrate who ordered the
firing? If not, who ordered the firing? My
charge is that a Sub-Inspector of the SRP did
it. Is he authorisedto tire?

SHRI YOGENDRA MAKWANA: You
can get easily the information from whatever
I have stated. It is the SRP. How is the DM
concerned?

(Interruptions) SHRI
SADASIV BAGAITKAR: Who ordered
the inquiry?

(Interruptions)

SHRI YOGENDRA MAKWANA: It is the
SRP who were going that way.
(interruptions ).
SHRI SADASIV BAGAITKAR: Who
ordered the inquiry?

SHRI YOGENDRA MAKWANA: It is the
SRP. This is the incident which took place.
(Interruptions).

SHRI A. G. KULKARNI: Sir, he has to
tell as to who ordered the Inquiry.
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SHRI YOGENDRA MAKWANA: The
Divisional Officer is inquiring into it and the
results will come.

SHRI A. G. KULKARNI: Are you
prepared for a judicial inquiry? (In-
terruptions). Mr. Makwana, I want to ask
you: Are you prepared to have a judicial
inquiry or not?

SHRI YOGENDRA MAKWANA: No.
The Divisional Officer is going into it.
(Interruptions)

SHRI A. G. KULKARNI: Shame on your
Government. (Interruptions)

SHRI KALP NATH RAI: Shame on you
also. (Interruptions)

SHRI SADASIV BAGAITKAR: Sir, the
point that I raised was whether there was a
duly authorised officer who could order the
firing. He has received the report from the
Maharashtra Government as he himself has
said just now. Is there any information with
him as to who ordered the firing? That is all
he has to answer. I want to know from Mr.
Makwana as to who ordered the firing. This is
a pertinent question that I have put to him.
Who ordered the firing? Was there a District
Magistrate or a Magistrate who was autho-
rised? (Interruptions)

SHRI A. G. KULKARNI: Sir, he says the
3RP fired. The SRp cannot fire.
(Interruptions). There seems to be no
Government at all (Interruptions)

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): You cannot
force him to reply to your questions in a
particular manner.

SHRI A. G. KULKARNI: We are not
forcing him, Sir. (Interruptions)

SHRI SADASIV BAGAITKAR: We are
not forcing him, Sir.

SHRI A. G. KULKARNI: Sir, he eay that
the SRP ordered the firing. He is trying to
defend the SRP. I
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want to know from Mr. Makwana whether h,
can say that the SRP fired with the
permission of the District Magi;trate.  Then
it is a total shame.

(Interruptions).

THE LEADER OF THE OPPOSITIONS
(SHRI LAL K. ADVANI): Sir, the point that
they have made is very pertinent, namely,
who ordered the firing of course, the honour-
able Minister has every right to say that at
present he does not have the information and
that he will bring it on Monday or Tuesday.
He can say that.

SHRI YOGENDRA MAKWANA: I have
already said.

THE LEADER OF THE OPPOSI-not said.
Their charge is that the Sub-Inspector ordered
the firing. He was not entitled to order a firing
or authorise to fire. Only a Magistrate could
order a firing. You can say, "I do not have the
information at present and I will bring it to
the House." It is not in any particular manner
in which they are forcing you to reply. Sir, in
any firing, the crucial point is who ordered
the firing. This is very crucial. Let him assure
the House that he will come to the House with
additional information.

SHRI SADASPV BAGAITKAR:
He has no information. (Interruptions)

SHRI A. G. KULKARNI: Let him come
with correct information.

SHRI LAL K. ADVANI: This is a matter
in which the Chairman always guides the
Government.

SHRI A. G. KULKARNI: Sir, you direct
the Government to collect the information
and put it up on Monday or Tuesday.
(Interruptions)

SHRI SADASIV BAGAITKAR: Sir, [ am
entitled to an answer. That was pertinent
point that I raised. The facts of firing and the
facts about the incidents are all right. But the
pertinent point that I raised was who
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ordered the firing. The SRP is not authorised
to order the firing. They have not fired even
in self-defence. No incident has happened. So
without having the authority, how could they
order the firing?

SHRI A. G. KULKARNI: Let him have an
inquiry made and let him give the
information on Tuesday.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA); You have put the
question and the honourable Minister has
given whatever information he has got.

SHRI SADASIV BAGAITKAR: On this
question he has said nothing, Sir.
(Interruptions).

SHRI YOGENDRA MAKWANA: 1
made it clear that the Divisional
Commissioner is inquiring into it and the
facts will come out of thi; inquiry.
(Interruptions).

SHRI SADASIV BAGAITKAR: Sir, I will
seek your protection. He can say, "I do not
have the information". That he can say.
(Interruptions) .

SHRI S. W. DHABE; Sir, I have asked a
specific question. Into the hospital itself the
SRp went and lathi-charged and beat that man
and he was hurt. He has not made any reply
to that question. (Interruptions)

SHRI A. G. KULKARNI: Sir, this
callousness on the part of the Home Minister
is to be condemned. (Interruption). It is to
be condemned.

REFERENCE TO THE DISSOLUTION
OF THE DELHI METROPOLITAN
COUNCIL

THE LEADER OF THE OPPOSITION
(SHRI LAL K. ADVANI); Mr. Vice-
Chairman, Sir, I have just now received
information .
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SHRI KALP NATH RAI (Uttar Pradesh):
What?

SHRI LAL K. ADVANI; . . . that the Delhi
Metropolitan Council has been dissolved.

SHRI KALP NATH RAI: Very good.

SHRI LAL K. ADVANI; Sir, I rise to
protest against this on two different grounds.
This House is in session. Parliament ig in
session. I do not know whether the Govern -
ment forgot this. It is the elementary duty of
the Government, when the House is in
session, to announce any such decision in the
House and not just to circulate press notes
outside. On the face of it, Sir, it is contempt of
the House and it is gross "disregard of the
House that the Delhi Metropolitan Council
has been dissolved now, without even inform-
ing the Parliament. I have gone through the
Delhi Administration Act. 1 find that it is
obligatory for the Government to bring th,
Order of dissolution to the House as early as
possible. That only means that if the House is
not in session. Immediately after the House
meets the Order has to be passed in the
House. But i" this case, Parliament is on, both
the Houses are sitting and just the President
gives the approval and the Lt. Governor
orders dissolution of the House-and we are
not taken into confidence at all—absolutely. I
have with me a copy of the Order, the Notifi-
cation. I wanted to check and double check. I
have got a copy of the Notification issued,
under which the President has assumed to
himself all the powers of the Delhi
Administration. Sir, this is the first count on
which I protest. By acting in this manner,
without bringing the matter to the House, they
have shown disrespect to the Parliament.
They have acted in contempt of the House

The other day I had occasion to raise thig
matter when I learnt that the process of
election for the Rajya



